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ITEM NO.9     Court 4 (Video Conferencing)      SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition (Civil) No.572/2021

DELHI COMMISSION FOR PROTECTION OF CHILD RIGHTS    Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

(With  appln.(s)  for  IA  No.63258/2021-EXEMPTION  FROM  FILING
AFFIDAVIT)

 
Date : 20-09-2021 This petition was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s) Ms. Vrinda Grover, Adv.
Mr. Kumar Sanu, Adv.
Mr. Soutik Banerjee, Adv.
Ms. Rangoli Seth, Adv.
Mr. Yash Sinha, Adv.
Ms. Ayushi Rajput, Adv.

                 Mr. Prateek K Chadha, AOR
                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
                             O R D E R

1 The petition under Article 32 of the Constitution has been instituted by the

Delhi Commission for Protection of Child Rights.  
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2 Ms  Vrinda  Grover,  learned  counsel  appearing  on  behalf  of  the  petitioner

submits that the petition was instituted in the month of May 2021 during the

second wave of the Covid-19 pandemic and that subsequently, operational

guidelines  have  been  framed  by  the  Union  government  to  deal  with

vaccination  for  pregnant  and  lactating  mothers.  Nonetheless,  counsel

submits that there are certain concerns which the petitioner would wish to

share  so  that  they  can  be  appropriately  taken  into  account  by  the

government.  

3 Issue notice to the Union of India, returnable in two weeks.

4 Liberty to serve the Central Agency, in addition.

5 The learned Solicitor General of India is requested to assist the Court in order

to apprise it of the policy which has been formulated, and also the applicable

operational guidelines covering the subject matter of the petition.

6 List the petition on 4 October 2021.   

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
    A.R.-cum-P.S.         Court Master
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